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the duties imposed, by this Act or the rules made 
hereunder on such officers respectively. 

CHAPTER 11. . 

8. - Proceedings of Demarcc~tion-oscers, 
3. The Local Government niay, whenever i t  Powerto 

thinks fit, by a notification in the bficial Gaactte, direct demar- 
cation of direct that the boundaries of any land shall be demar- boundaries, 

caked by a Demarcation-officer. 
4. On the publication of any such notification, a Power to  en- 

Demarcation-oBcer appointed by the Local Govern- ~ $ , ~ ~ ~ ~ -  
ment in this behalf may enter upon the land specified marcation. 
therein, and make all enquiries and do all &her things 
necessary for demarcating the boundsi-ies of the said 
hnd. 

5. The Demarcation-officer shall cause to be pub- Pubiication. 
lished a general notice addressed to all persons own. g ~ ? y ~  
ing, occupying or otherwise interested in the said 
land and the Bad marching therewith, and to all 
persons employed on or connec;bed with the manage- 
ment of such land, calling upon them to attend, 
either personally or by agent, before lzirn, at  such 
places and at such times as may be stated in such 
notice, for the purpose of pointing out the boundaries 
and of rendering such aid as may be necessary in set- 
ting up or repairing the boundary-marks, and of 
affording such other assistance and information as 
may be needed for the purposes of the demarcatibn. 

The ersans to whom such notice is addressed 
shall not % e legally bound to attend. 

6. The Den~arcation-officer may also cause a P,,~~, to 
special notice to I)e served on any of tlje peysons men- issue special 

notice to plo- tioned in section five requiring such pepson to attrznd, 
personally or by agent, before him o~ ox before a ancq 
specified date, at  such plqces and for such of the pur- 
poses. atoresaid as m&y be stated in such notice ;, an& 
every person upon whom such special notice, may bo 

served 



Clearing of 
boundary- - 
lines. 

Compcnsa- 
tion for in- 
jury done by 
clearance. 

I 

Power to 
summon per- 
son to  give 
information 
or produce 
document. 

served shall be legally bound to attend as required by 
the notice, and, so far as he may be able, to do any 
of the things mentioned therein. 

7. The Demarcation-officer may cause a special 
not.ic% to be served on any owner or occupier of the  
said land requiring such owner or occupier to clear 
any boundary or other line which it may be necessary. 
to clear for the purposes of the demarcation of such 
land, by cutting down and removing any trees, jungle, 
fences or standing crops, or to provide labour by fur- 
nishing flag-holders, or otherwise to assist in the 
demarcation of such land ; and, if i t  is necessary t o  
employ hired labour for these or other similar objects 
incidental to the demarcation, the Demarcation-officer 
may assess and recover from such owner or occupier 
the cost of such labour. 

8. If any demand for compensation is made in 
respect of the clearance of any line in accordance with 
a requisition ~~ncler section seven, the Demarcation- 
officer sl~all determine and record the value of any 
trees, jungle, fences or standing crops which may 
have been cut down or removed, and shall pay or 
tendor to the omrners thereof the amount of compen- 
sation which in his opinion should be allowed there- 
for. 

Any dispute arising concerning the sufficiency of 
the amount so paid or tendered shall be determined 
by the Deputy Commissioner upon application made 
to him for that purpose by either of tlle disputing 
parties. 

9. The Demarcation-officer may issue a special 
notice calling upon any person who he has reason to 
believe can give any information respecting the bound- 
aries of the land, or in whose possession or power any 
document relating to such boundaries is alleged to be, 
to attend before him and give such information or 
procluce such document, on a date and at  a place to  
be mentioned in the notice. 

Every person on whom any such notice is served 
shall be legally bound to attend and to give such 
information or to produce such clocument as required I 

by thc notice. 
10, T11c 



10. The Demarcation-officer shall, aft8er making Demaxati0,,. 

such inquiry as he thinks fit, mark out tlie boundaries officer to 

of the land, and may cause boundary-marks, of such z$$s, 

materials, in such number, and in such manner, as 
he thinks fit, to be erected by the owners or occupiers 
of the land, or may erect such marks and charge the 
cost of such erection to such owners or occu-rsiers. and 

I ' 
shall forward a report of his proceedings to the and submit 

Boundary-officer : report Boundary- to 
officer Provided that, at any tinie before forwarding his When' 

report to the Boundary-officer, the Demarcation-officer Demarcation- 

may, for any sufficient reason to be stated in such ~ ~ ~ ~ ~ e ~ ~ ~ -  

report, alter any boundary marked out by him. cation. 

11. The Boundary-officer shall, on receipt of the General 

report of the Demarcation-officer, cause a general notice sons affected. to per- 

notice to be published, informing all persons concern- 
ed that such report is open to inspection, and requir- 
ing any person who may have any objectioiis to make 
thereto to submit a written statement of such objec- 
tions within one month from the date of the publica- 
tion of such notice. 

WThenever the Boundary-officer has reason to special notice 

believe that any person interbsted is likely to object ~k:rtt,b 
to any bouiiclary as laid down in such report, he shall ject. 

cause a special notice to be served on such person 
requiring him to submit, within the said period of one 
moath, a written statement of his objection. 

No person shall bc cntitled as of right to submit Statements of 

any statement of objection after the expirat,ion of 
the saicl period of one month ; but it shall be in the 
discretion of the Boundary-officer to admit any such 
statement after the expiratio11 of such period and 
bcfore the order next hereinafter ilientioned has been 
made. 

12. When tlie said period of one 111ont11 has ex- order 

pired and the objecLiolis (if any) n~acle within it or :;;;;ary- 

subsequciitly admitted by the Bouiidary -officer I~avc 
bccn inquired illto by him, aiicl any f urtllor inquiry 
w11icll 1ic niay clceiii necessary has been made by liiim, 

the 



the Boundary-officer shall pass such order as he tliinlis 
fit, confirniing or modifying the boundaries as deter- - 
mincd by the Demarcation-officer. 

If any objection seeins to him not to  be well- 
found~d, the Boundary-officer may direct that all 
expenses of the inquiry which have arisen from such 
objection shall be recovered from the person who 
made the same. 

Objections 13. When any person, .within sixty days from 
subsequeutly 
made the date of the order passed under section twelve, 
dealt with. makes any objection to tlie correctness of the demar- 

cation-proceedings, the Boundary-officer may, in his 

or may require the person making the same to depo- 
sit, within a reasonable time, the estimated costs of 
any further inquiry which it may be necessary to 
make in respect thereof. 

Boundary- 14. If the costs of such further inquiry are de- 
officer to posited, the Boundary -officer shall, after making such 
inquiry. inquiry, pass an order rejecting such objection or 

admitting the same and amellding the order passed 
under section twelve. 

If, on such inquiry, the objectioii seems to the 
Boundary-officer not to. be well-founded, he may pass 
such order as he thinks fit i11 respect of tlie recovery, 
from the person making the objection, of any sum 
expelided on the inquiry in excess of the sum deposit- 
ed, and of any necessary expenses incurred by any 
other person on account of such inquiry. 

No person making an objection under section 
thirteen shall, unless the Boundary-officer specially 
so directs, recover any portion of the amount deposit- 
ed by him under section thirteen. 

Power to 15. For the purposes of any inquiry under this 
at- Act, thc Boundary -officer shall, in addition to the 

tendance of 
~,itnesses,&c. powers conferred specially by this Act, have all the 

powers of a Demarcation-ofiicer and also power to sum- 
ivon and enforce the attendance of witnesses and 
compel the production of documents, so far as may be, 
by the salve means and in the same manner as is pro- 
vided in tlie case of a civil Court by the Code of Civil 
Procedure. 

16. Tlie 
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16. The Boundayy-officer, whenever he thinks fit, 
;nay, with the consent of the parties concerned, refer 
to arbitration any dispute as to a boundary, 

The procedure laic1 down in chapter XXXVII of 
the Code of Civil Procedure shall apply (so far as nlay 
be) to such references. 

17. The order passed by the Boundary-officer 
under section tmrelve, or, when such order is amended 
under section fourteen, such amended order shall, 
unless and until it be reversed or modified in manner 
hereinafter provided, be conclusive. 

C.-Appeals f r o m  Orders of Bomdary-p f i cers ,  

18. An appeal shall lie to the Commissioner of 
the Division from every order passed by a Houndai*y- 
officer under section twelve, section thirteen or section 
fourteen. 

19. If the Commissioner confirms the order of the 
Bounclary-officer on a matter of fact, such decision 
shall be final and conclusive. 

I n  all other cases in which the Comnlissioner con- 
firms the order of the Boundary-officer, and in all 
cases in which the Commissioner reverses or modifies 
the order of the Boundary-oEcer, an appeal shall lie 
to the Judicial Commissioner, or, when the land com- 
prised in the order is situated within the local limits 
of the ordinary civil jnrisdiction of the Recorcler of 
Rangoon, to such Recorder. 

20. The period of limitation for an appeal uncler 
section eighteen or section nineteen shall run from 
the date of the order or decision appealed against, and 
shall be as follows, that is to say : - 

( a )  in the case of an appeal under section eiglit- 
een-sixty days ; 

( b )  in the case of an appeal under section nine- 
teen-ninety clays. 

I11 conlputing such periods of sixty and ninety 
days, and in all respects not lierein specified, the 
limitation of sz~ch appeals shall be governed by the 
provisions of the Indian Limitation Act, 1877. 

21. Tlie 
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expenses incurred in such performance shall be pay- 
able by such owner, occupier or other person. 

Penally fox 30. Whoever, being legdlg bound to comply with 
refusing or any lawful o~der under this Act, or with the requisi- 
neglecting to 

with tion oontained in any special notice served upon him 
orders or under this Act, refuses or neglects to comply there- 

with, shall be punished with fine which may extend 
to fifty rupees. 

Becoverv 31. Every amount due under the provisions of this 
amounts due Act may be ieoovered as if the same were an arrear of 
under Act. land-revenue. 
Power to 32. The Ohief Commissioner may, from time to 
make subsi- time, make rules consistent with this Act- 
diarv rules. 

(a )  for the collection and record of any inform- 
ation in respect of any land ; 

(b) prescribing and limitiag the pomTers and duties 
of officers conducting proceedings under this 
Act ; 

(c) regulating the delegation by such officers to 
subordinate oficers of the powers and duties 
conferred and imposed on them respectively 
by this Act or the rules made hereunder ; 

(d) for the proper performance of all things to be 
done, and for the regulation of all proceed- 
ings to be taken, under this Act ; 

(e) for the public~tion, issue and service of all 
notices, whethes general or special, to be 
published, issued or served under this Act ; 
and 

(f) for carrying out generally the purposes of this 
Act. 

~~a~ of pub- All such rules shall be published in the local 
:icstion. oEcial Gazette, and shall thescupon have the force 

sf law. 


